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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No. 2243/2001
(From the judgenent and order dated 28/05/2001 in CRLM 1847/ 00

of The H GH COURT OF DELHI AT N. DELHI)

S. HARPREET SI NGH Petitioner (s)
VERSUS

STATE (N.C. T. OF DELH) & ANR Respondent (s)

( Wth Appln(s). for for anticipatory bail )

Date : 25/06/2001 This Petition was called on for nentioning today.

CORAM :
( VACATI ON BENCH )
HON BLE MR. JUSTICE R C. LAHOTI
HON BLE MR JUSTI CE S. N. PHUKAN
For Petitioner (s) Ms. Jaspreet Gogia, Adv.

For Respondent (s)

UPON bei ng nmentioned the Court made the follow ng

ORDER
........ [ e e e 1
SP2
Taken on Board.
The learned counsel seeks to withdraw the
petition submtting that the petitioner will be advised
to surrender before the trial Court and seeks regular
bail. The submission is taken on record and the petition
is dismssed as w thdrawn.
. SP1

Charanjit [ Om Prakash ]
Court Master



